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C.P. No. 469l(MAH)/20l7

SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

ATTENDENCE.CUM.ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPAI.IY LAW TRIBUNAL ON 08.1I.2017

NAME OF THE PARTIES: Sanjay Kanhiya.lal Kewahamani & Anr.
v/s

Modilite Holdings Pl,t. Ltd. & Ors.

SECTION OF THE COMPANIES ACT: 213, 241-242 of the Companies Act,
2013.

S. No NAME DESIGNATION SIGNATURE
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For Ilcspondcnt Counsel llavinB stated that inspection could not be Bivc,l k,

the Petitioner sidr'owing to some unavoidable circumstances, and for tht,rt, bei116 no

objectiorl to the Petitioner to have a belated inspection, this Bench lrerebv gi|os t5

davs' time t() the Respondent sicle to provide inspection to the petitioner .1lter hnving

arrived at a date agrer'able to both the parties.

tter on 29.11.2017

sd/- sd/-
B.S.V. PRAKASH KUMAR
Member (.Judi.ial)

V. NALLASENAPATHY
\lenrbcr (Technical)

SHRI V. NALLASENAPATHY
MEMBER {T)


